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| MUVBAT BENCH
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Date of Decisionja/3/99
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: m Tambekar
~¥E§§Z‘Parashra T ar L Applicant.
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w=8hrl.SePssaxens. . -«.,.,a..-u_..,,,,d;.,.,m,,“: Advocate for

Applicant.

Versus

T T e . e mm

. Union of India &5 Ors. .

~=  Respondent(s)

-S‘-}Z.I':J;. ..R_.'..h...“cib:%ggy.-, — N e s n €3 s soes .m.,..,.'....... .- Advocate for
A Respondent (s)

CORAM:

Hon'ble Shri. Justice. ReG. Vaidyanatha, Vice Chairman,

o ~ Hon'ble Shri, p.s.Baweja, Member(a).

(1) To be referred to the Reporter or net? AN

(2) - Whether it heeds to be circulated to AO
: other Benches of the Tribunal? ‘

oL ‘ (R.G.VAIDYANATHA)
abp. _ , VICE CHAIRMAN




BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL .

GULESTAN BLDG.NC.6, 4TH FLR,PRESCOT RD, FORT,

MUMBAL - 400 001,

ORIGINAL APPLICATION NO:640/98

DATED THE 8th Day of March, 1999,

CORAM: Hon'ble Shri Justice R.G.Vaidyanatha, vice Chairman,
Hon‘ble shri D.S.Baweja, Member(A).

Yadav Parashram Tambekar,

Administrative Officer Grade-I,

Office jof the Chief Engineer, Ca T e
Headqu rters, Southern Command,

Pune-411 001, - . . .- see Applicant,.

By Advocate shri s.P.Saxena,

v/se

L W

L 2 1. The Union of India, .
Through The secretary, .
Ministry of Defence, !
DHQ PO, New Delhi-110 011, !

2. The Engineer-ir-Chief's Branch
Army| Headgquartexrs, LHQ PO,
New Delhi-110 011,

3. The Chief Engineer,
Headguarters Southern Command,
Pune| - 411 001,

4, shri Prem sagar, s20,
Chief Engineer,
Headguarters Eastern Ccommand,
- Fort|william,
9 CALCUTT A,

5. shri|Mam Raj, SAQ.
Chief Engineer,
Northern Command,
CHANDIGARH,

6« Shri|Mancharla Kalra, SAO,
Ghief Engineer,
Northern Command,
CHANDIGARH, ' «+s Respondents,

By advocate shri ReReShetty for
Shri R.K.shetty.

XORDERX

{ Per shri R.G.Vaidyanatha,.Vice Chairman J)
This is an application filed by applicant claiming
seniority over respdndent No.4 to 6 and also for a direction

. to respondents to hold a review DPC and consider the case s

Vt /
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Administrative oOfficer./ The reply filed by eofficial
respond%nts’in para=-12, they have admitted that the
applicaﬁt is senior to respondent Nos, 4 to_6 and théy
have further stated that the department is holding
review DPC in which the applicant's case forvthé :
promotidn to the post of sSenior aAdministrative Officer
is being| considered,
Z& o In view of. the admission made by the respondents
in their-reply nothinggsurvivés"innthe matter,
2, Therefore the 0A is disrosed of with4direction
to respondents to consider the case-of applicant ﬁor
promotion to the post of Senior administrative Officer
and if f?und fit, he should be promoted from the date
his juniors came to be promoted asvpér'rules,_and

benefits
grant+gi‘/whateve;Zbermissible as per rules, Needless
to sé§k1 any adverse order is passed or adverse decision
is taken jagainst the applicant, applicant may take action

according to zaw,

All the contentions on merits are left open,

/In the circumstances of the case, the official
respondents are directed to hold review DPC within a
period ofl4 months f£rom the date of receipt of copy of

this ordef. No order as to costs.
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(Do SeBAWE (R.G.VAIDYANATHA)
MEMBER ( ! VICE CHAIRMAN

abp. \




CENTRAL ADMINISTRATIVE TRIBUNAL
v MUMBAT BENCH, MUMBAT.

CONTEMPT PETITION No. 57/2000 in
ORIGINAL APPLICATION NO: 540/98

TREIBUNAL’S ORDER DATED:31,1.2003'

shri S5.P. Saxena counsel for the applicant. Shri

R.R. Shetty for 3sShri R.XK. Shetty counsel for the

<

The learned counsel for the parties have been

40/98 agave

(a0}

heard. ™ The Tribunal while deciding OA
direction to hold Review DPC within a beriod of 4 months
from the . date of receipt. of copy of the order. The

respondents have filed reply. Therein it has been stated

‘that  the Review DPC was constituted under the aegis of

the UPSC ON 18.11.2002  and the applicant has been

recommended for promotion. It has also been stated that

the applicant has been given notional promotion vide

order dated 14.1.2003 with effect from 20.7.1996. Copny
of the same has been annexed by the respondents Exhibit
AF %

The Jlearned counsel for the applicant submitted



™

is olear that revised pay fixation has been referred to
CRO (Officers} New Delhi vide HGQ CESC Pune dated

14.1.2003. The learned counsel for the applicant states

L4

that-if the applicant is not given the benefit thereof he.

may again be required to come to the Tribunal. The order

of the Tribunal has been complied and the respondents
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